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HIGH COURT OF JUDICATURE FOR RAJASTHAN
AT JODHPUR

S.B. Civil Writ Petition No. 13204/2024

Goverdhan Kumar S/o Shri Masaru Ram, Aged About 39 Years,
R/o Village Mandwa, Udaipur, Rajasthan.

Ladu Ram Garasiya S/o Shri Kesha Ram Garasiya, Aged About
39 Years, R/o Village Beran, Udaipur, Rajasthan.

Bhanwar Lal S/o Shri Kanhaiya Lal, Aged About 40 Years, R/o
Village Samili, Udaipur, Rajasthan.

Hansraj Gamar S/o Shri Ram Lal, Aged About 44 Years, R/o
Village Goriya, Udaipur, Rajasthan.

Vinod Kumar Gameti S/o Shri Shankar Lal Gameti, Aged About
37 Years, R/o Ward No. 10, Village Post Talaiya, P.s. Bichhiwra,
Dungarpur, Rajasthan.

----Petitioners
Versus

The State Of Rajasthan, Through Principal Secretary Rural
Development And Panchayati Raj Department, Government Of
Rajasthan Secretariat, Jaipur.

Chief Executive Officer, Zila Parishad, Udaipur, Rajasthan.

Block Development Officer, Panchayat Samiti, Kotra, Udaipur,
Rajasthan.

Block Development Officer, Panchayat Samiti, Nyagany,
Udaipur, Rajasthan.

----Respondents

Connected With

S.B. Civil Writ Petition No. 11757/2024

Krishna Shekhawat D/o Sh. Bhanwar Singh Shekhawat, Aged About 41

Years,

Resident Of House No. 81/120, Near Shikargarh Hotel,

Shikargarh, Jodhpur (Raj.)

----Petitioner
Versus

The State Of Rajasthan, Through The Secretary, Department
Of Rural Development And Panchayati Raj, Government Of
Rajasthan, Jaipur.

Zila Parishad, Jodhpur Through Chief Executive Officer At
Jodhpur.
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Samiti

Mandor,
Singh,

District
Ldc,

Through The
Panchayat Samiti Mandor, District Jodhpur.

Development Officer,

----Respondents
S.B. Civil Writ Petition No. 13901/2024
Siya Ram Pareek S/o Shiv Dayal Pareek, Aged About 45 Years,

R/o Railway Station Road, Bandnwara, Bhinay, District Ajmer.

Narendra Singh Rajput S/o Manohar Singh Rajput, Aged About

39 Years, R/o Gadh Ke Pass, Dhaka Mohalla, Surthala, Tehsil
Mandalgarh, District Bhilwara.

3.

Renu Pareek W/o Lokesh Pareek, Aged About 38 Years, R/o
Beer Ka Khera, Manpura, Tehsil Mandalgarh, District Bhilwara.
4,

Goverdhan Puri Goswami S/o Moti Puri, Aged About 41 Years,
R/o Village Nahargarh, Post Thalkalla, Via Kachola, Tehsil
Mandalgarh, District Bhilwara.

5.

Hari Shankar Teli S/o Prabhu Lal Teli, Aged About 36 Years, R/o

Vaishnav Mohalla, Dhamniya, Tehsil Mandalgarh, District
Bhilwara.

6. Mishri Lal Dhaker S/o Ram Chandra Dhaker, Aged About 42

Bhilwara.

Years, R/o Jawanpura, Bhagunagar, Tehsil Jahajpur, District

Ram Nath Daroga S/o Chagna Daroga, Aged About 39 Years,
R/o Bali Mohalla, Dalpura, Tehsil Jahajpur, District Bhilwara.

----Petitioners
Versus
State Of Rajasthan, Through The Secretary, Gramin Vikas And
Panchayati Raj Department,
Secretariat, Jaipur.

Government Of Rajasthan,
The Director, Panchayati Raj Department,
Rajasthan, Jaipur.

Government Of
The Chief Executive Officer, Zila Parishad Bhilwara.

The Vikas Adhikari, Panchayat Samiti Hurda, District Bhilwara.
The Vikas Adhikari,
Bhilwara.

Panchayat Samiti Mandalgarh, District

Panchayat Samiti

Jahajpur, District
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12.

13.

14.

15.

16.

17.

18.

19.

Babli Laddha, Presently Posted As Senior Assistant At
Panchayat Samiti Suvana, District Bhilwara.

Sunita Arora, Presently Posted As Senior Assistant At Zila
Parishad Bhilwara.

Shreshtha Babel, Presently Posted As Junior Assistant At
Panchayat Samiti Suvana, District Bhilwara.

Vijay Laxmi Nuwal, Presently Posted As Junior Assistant At
Panchayat Samiti Suvana, District Bhilwara.

Suman Devi Pareek, Presently Posted As Junior Assistant At
Panchayat Samiti Raipur, District Bhilwara.

Asha Pareek, Presently Posted As Junior Assistant At Panchayat
Samiti Asind, District Bhilwara.

Bina Jain, Presently Posted As Junior Assistant At Panchayat
Samiti Banera, District Bhilwara.

Chandraprakash Tailor, Presently Posted As Junior Assistant At
Panchayat Samiti Asind, District Bhilwara.

Gopal Singh Rawat, Presently Posted As Junior Assistant At
Panchayat Samiti Mandal, District Bhilwara.

Shameem Banu, Presently Posted As Junior Assistant At
Panchayat Samiti Banera, District Bhilwara.

Mahaveer Prasad Suthar, Presently Posted As Junior Assistant
At Panchayat Samiti Kotri, District Bhilwara.

Prahlad Sain, Presently Posted As Junior Assistant At Panchayat
Samiti Asind, District Bhilwara.

Shanker Lal Gadri, Presently Posted As Junior Assistant At
Panchayat Samiti Mandal, District Bhilwara.

----Respondents
S.B. Civil Writ Petition No. 14195/2024

Arjun Kumar Rebari S/o Sujana Ram Rebari, Aged About 34
Years, R/o Village Kantol, Tehsil And District Sanchore,
Rajasthan.

Sanwala Ram S/o Prabhu Ram, Aged About 40 Years, Village
Post Karola, Tehsil And District Sanchore, Rajasthan.

Mahadeva Ram S/o Harchand, Aged About 38 Years, Village
Post Karola, Tehsil And District Sanchore, Rajasthan.

Sharda Choudhary D/o Dhuda Ram Choudhary, Aged About 34
Years, Village Post Padhmeda, Tehsil And District Sanchore,
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Rupwanti

Ganpat Ram Parmar S/o Khema Ram, Aged About 38 Years,
Village Post Hadetar, Tehsil And District Sanchore, Rajasthan.

D/o Budha Ram, Aged About 35 Years, Village
Kundki, Tehsil And District Sanchore, Rajasthan.

----Petitioners
Versus
o/ 1. The State Of Rajasthan, Through The Secretary, Rural
an} .-HU"-_??"' Development And Panchayati Raj Department, Government Of
R Rajasthan, Jaipur, Rajasthan.
2.
Jalore, Rajasthan.
3.

The Zila Parishad Jalore, Trough Its Chief Executive Officer,

The Block Development Officer, Panchayat Samiti Sanchore,
District Jalore, Rajasthan.

----Respondents
S.B. Civil Writ Petition No. 14259/2024
Kailash Chandra Meena S/o Shri Bheeka Ram Meena, Aged About 34

Years, R/o Village Nimbli Manda, Tehsil Marwar Junction, District Pali.

----Petitioner
Versus
1. State Of Rajasthan, Through The Secretary, Gramin Vikas And
Panchayati Raj Department, Government
Secretariat, Jaipur.
2. The Director,

Of Rajasthan,
Panchayati Raj Department,
Rajasthan, Jaipur.

Government Of
The Chief Executive Officer, Zila Parishad, Pali.
The Vikas Adhikari, At Panchayat Samiti Pali, District Pali.

Bhanwar Lal S/o Shri Prabhu Ram, Presently Posted As Junior
Assistant At Panchayat Samiti Rani, District Pali.

Ram Prasad S/o Shri Basanti Lal Meena, Presently Posted As
Junior Assistant At Panchayat Samiti Raipur, District Pali.

Pratap Ram S/o Shri Raja Ram Meena, Presently Posted As
Junior Assistant At Panchayat Samiti Pali, District Pali.

Ramesh Chandra Meena S/o Shri Jayroop Chand Meena,

Presently Posted As Junior Assistant At Panchayat Samiti
Marwar Junction, District Pali.
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----Respondents
S.B. Civil Writ Petition No. 14438/2024

District Churu.

Bhanwarlal Sihag S/o Ganesharam Sihag, Aged About 43
Years, R/o Village And Post Office Ganoda, Tehsil Sujangarh,

Ramchander Meghwal S/o Kesarram, Aged About 38 Years, R/o
Village And Post Office Bhimsar, Sujangarh, District Churu.
3.

Jagdish Prasad S/o Shankarlal, Aged About 38 Years, R/o
Village And Post Office Aabsar, Tehsil
Churu.

Sujangarh, District
Bhanwarlal Meghwal S/o Likhmaram, Aged About 45 Years, R/o
Village And Post Office Bhojlai, Sujangarh, District Churu.

5.

Omprakash Prajapat S/o Mangilal, Aged About 41 Years, R/o
Village And Post Office Bobasar, Sujangarh, District Churu.
6.

Bajranglal Jat S/o Jhumarram, Aged About 34 Years, R/o
Village And Post Office Ganoda, Sujangarh, District Churu.
7.

Ramchander Nayak S/o Narsaram, Aged About 45 Years, R/o
Village And Post Office Gopalpura, Sujangarh, District Churu.
8.

Jagdish Prasad Kumhar S/o Gopalram, Aged About 48 Years,

R/o Village And Post Office Murdakiya, Sujangarh, District
Churu.

9.

Bhanwarlal Birda S/o Kumbharam, Aged About 40 Years, R/o

Village Jili, Sujangarh, District Churu.

10. Kojaram S/o Chunaram, Aged About 42 Years, R/o
Sardarsahar, District Churu.

1.

Versus
Rural

----Petitioners
Development

State Of Rajasthan, Through The Additional Chief Secretary,
And Panchayati Raj Department,

Secretariat, Jaipur, Rajasthan.

Additional Commissioner And Joint Secretary I, Panchayati Raj

Vikas Khand, Secretariat, Jaipur, Rajasthan.

Rajasthan.

The Chief Executive Officer, Zila Parishad Churu, District Churu,
District Churu.

District Churu.

Ranjit Ram S/o Dhala Ram, Panchayat Samiti Sardarsahar,
Vinod Kumar S/o Kalu Ram, Panchayat Samiti Taranagar,

----Respondents
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For Petitioner(s) :  Dr. Harish Kumar Purohit.
Mr. VLS Rajpurohit.
Mr. Naresh Singh.
Mr. Sushil Solanki.
Mr. Anil Choudhary for
Mr. C.S.Kotwani.

< H*fr.é};‘%___ For Respondent(s) :  Mr. Manish Patel, AAG assisted by
AN Mr. Kuldeep Singh Solanki.
g
G et HON'BLE MR. JUSTICE VINIT KUMAR MATHUR
oo wuble Order

23/09/2024

S.B. Civil Writ Petition No. 11757/2024

Heard learned counsel for the parties.

The question involved in the present writ petition pertains to
the criteria of preparing the seniority list of the LDCs (Junior
Assistants) appointed in the Panchayat Samities under the
Rajasthan Panchayati Raj Act, 1994 & Rajasthan Panchayati Raj
Rules, 1996.

The petitioner in the present case has prayed that while
preparing the seniority list of LDCs’ (Junior Assistants), merit
position should be considered and not the date of appointment
when the petitioner actually joined her duties in the conerned
Panchayat Samiti/Zila Parishad. It is further prayed that the
seniority list of the petitioner who is working on the post of LDC
(Junior Assistant) should be prepared in consonance with Rule
285 of the Rajasthan Panchayati Raj Rules, 1996.

Briefly noted the facts in the present writ petition are that
the petitioner being an eligible candidate applied for appointment
to the post of LDC (Junior Assistant) under the respondent

department. Subsequently, in the merit list dated 25.06.2013
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prepared by the respondent department, the name of the
petitioner was reflected at S.No. No.163. In pursuance of the
same, the petitioner was appointed vide order dated 25.06.2013.

J— Accordingly, she joined her duties on 01.07.2013 (Annex.4). The

-~ .|'| H |
f\_-._‘-\:‘. __l'_)_{J

i

v G Dﬂ""-.l petitioner rendered her services for the probation period of two

e

| % __rg,llyears to the utmost satisfaction of the respondents. After

l""-._ "'. : # - ."'
'*--’?Tj{r_;}, _ Hun_._‘_fK---" completion of her probation period, vide order dated 17.12.2015,

she was declared permanent on the post of LDC w.e.f.
27.06.2015. The respondents prepared a seniority list of LDCs’
(Junior Assistant) for promotion to the post of UDC (Senior
Assistant) and while preparing the said seniority list, the
respondents have taken into consideration the date of
appointment/joining instead of merit position of the selected
candidates. Hence, aggrieved against the same, the petitioner has
preferred the present writ petition before this court.

Learned counsel for the petitioner vehemently argued that
seniority list of the petitioner is required to be prepared by the
respondents by taking into consideration her position in the merit
list prepared by the District Establishment Committee for
appointing the petitioner on the post of LDC. He submits that
date of joining of the petitioner cannot be taken into consideration
while preparing the seniority list in the present case as date of
joining of the candidates could be different and for different
reasons, the same could vary. Therefore, preparation of the
seniority list on the basis of date of joining can lead to uncertainty,
unreasonableness and arbitrariness in the present case. Learned

counsel submits that the seniority list otherwise also is required to

be prepared by respondents in consonance with Rule 285 of the

(Downloaded on 30/09/2024 at 12:05:10 PM)



o,
[= IR
]
m

€

[2024:RJ-JD:39463] (8 of 15) [CW-13204/2024]

Rajasthan Panchayati Raj Rules, 1996 (for short ' the Rules of
1996'). Learned counsel also submits that the controversy
involved in the present case is squarely covered by a judgment
rendered by this court in S.B.Civil Writ Petition No.472/2023
.IBimIa V/s State of Rajasthan & Ors. decided on 21.08.2024.
_,*He, therefore, prays that preparation of the seniority list on the
basis of date of joining of the petitioner may be quashed and set
aside. It is also prayed that the respondents may be directed to
prepare a fresh seniority in accordance with Rule 285 of the Rules
of 1996 by taking into consideration merit position of the
petitioner as per her position in the merit list prepared by the
District Establishment Committee while giving appointment to the
petitioner.

Per contra, Mr. Manish Patel, learned Additional Advocate
General appearing on behalf of the respondent State vehemently
argued that preparation of the seniority list can only be made by
taking into account the date of appointment of the petitioner. He
submits that the District Establishment Committee, selects the
candidates, however, the actual appointment is given by the
concerned Panchayat Samiti/Zila Parishad, therefore, the date on
which actual appointment order is issued by the concerned
Panchayat Samiti/Zila Parishad that should be taken into
consideration while preparing the seniority list. By relying upon
Section 90 of the Rajasthan Panchayati Raj Act, 1994 and Rule
259, 270, 276 & 285 of the Rajasthan Panchayati Raj Rules, 1996,
he has tried to justify that date of actual appointment granted by
the concerned Panchayat/Zila Parishad shall be the actual date on

which petitioner has been appointed as LDC and therefore, the
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date of appointment/joining has to be taken into consideration
while preparing the seniority list. He, therefore, prays that the
seniority list prepared by the respondents does not call for any
interference by this court and therefore, the writ petition filed by

. the petitioner may be dismissed.

‘_} I have considered the submissions made at the bar and also

gone through the relevant rules.

The admitted position in the present case clearly depicts that
the petitioner was selected by the District Establishment
Committee and a merit list was prepared by the District
Establishment Committee on 25.06.2013 wherein the name of the
petitioner was reflected at serial No.163. In pursuance of the
merit list prepared by the District Establishment committee, she
was given appointment by the concerned Panchayat Samiti/Zila
Parishad. In pursuance of the appointment order, she joined her
duties on 01.07.2013. The petitioner rendered her services to the
utmost satisfaction of the respondents. After completion of her
probation period, she was confirmed on the said post vide order
dated 17.12.2015. For consideration of promotion on the post of
UDC (Senior Assistants), the respondents prepared a
provisional/final seniority list. While preparing the seniority list of
LDCs (junior Assistants), the respondents have taken into
consideration her date of appointment/joining. For preparation of
seniority list, section 90 of the Rajasthan Panchayati Raj Act, 1994
and Rules, 259, 270, 274, 276 and Rule 285 of the Rajasthan
Panchayati Raj Rules, 1996 were taken into consideration. The

relevant provisions of Section 90 of the Act of 1994 and Rule 259,
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270, 274, 276 and Rule 285 of the Rules of 1996 are reproduced

as under:-
“Section 90 : Constitution and Functions of the District

Establishment Committee:-
(@) .
(2) The District Establishment committee shall -

(a) make selection or the posts in different grades and categories

e N [except the posts specified in clauses (I), (iii), (iv) and (v) of Sub-

gt ! &/ Section (2) of Section 89] [Substituted by Notification No.F.2(2),
a s

it o dated 9.4.2016 (w.e.f.23.4.1999).] existing in the service in the

Panchayat Samiti and the Zila Parishad in the District in accordance
with the rules made by the state government in this behalf;

(b) regulate the mode of temporary appointment and recommend
the names of persons for extending such appointments beyond six
months;

(c) prepare lists of persons for promotion in the prescribed
manner; and

(d) advise the Panchayat Samitis of the district and Zila Parishad all
disciplinary matters affecting the officers and other employees
thereof other than those referred to in Secs.79 and 82, which may

arise under Section 91.”

Rule 259, Methods of Recruitment :-
259. Methods of Recruitment's.-

(1) The posts of state service may be filled in by transfer on
deputation from appropriate service.

(6) Recruitment of posts encadred in Panchayat Samiti and Zila
Parishad Services as per Sub-Section (2) of Section 89 shall be
made district wise through District Establishment Committee as
per provisions of Secs. 80 and 90 of the Act.

Procedure for Direct Recruitment

Rule 270. Inviting of applications -On a requisition for direct
recruitment to the service having been made by the Panchayat
Samiti or the Zila Parishad to the District Establishment
Committee, applications shall be invited by the Committee
through open advertisement in daily news paper having wide

circulation.
Rule 274 Preparation of a merit list by the Committee.

(1) The committee shall prepare a merit list of candidates
considered suitable for appointment to [each grade or category of
posts except the post specified in clause (iii) of sub-section (2) of
Section 89 of the Act in the district] and shall on receipt of
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requisition from the Panchayat Samitis or Zila Parishads allot
candidates from the list in the order in which their names occur in
the list:

Provided that: -

() the number of candidates in the merit list
prepared by the Committee shall not exceed one and
a half time the number of vacancies actually available
at the time such merit list is prepared; and

(i)  the merit list of candidates so prepared shall
remain valid for a period of one year in general and
up to end of academic session for teachers. After
expiry of such period, it will be deemed to have
lapsed.

(2) The Panchayat Samitis or Zila Parishads shall take into
consideration the requirement of Rule 261 while sending their
requisitions to the Committee.

Rule 276. Appointment by Panchayat Samiti or Zila
Parishad.- The Panchayat Samiti or Zila Parishad shall appoint
the candidates allotted by the Committee in the order in which

their names are forwarded by the Committee.

Rule 280. Allotment and Appointment:- (1) On receipt of
requisition from the Panchayat Samitis or Zila Parishad, the
committee shall allot persons from the list, in the same order in

which their names occur in the list.

(2) The Panchayat Samitis or Zila Parishad shall, on receipt of
the allotment from the Commitee, appoint the persons so allotted

to the posts for which they are selected by the Committee.

Rule 285. Seniority. - Seniority in lowest grade or category of
the service shall be determined by the date of confirmation and in
other higher posts filled by promotion shall be determined from
the date of regular selection :

Provided :-

(i) that if two or more persons are appointed to
posts in the same grade or category under the same
order or orders of the same date, their seniority shall
be in the same order in which their names appear in
the list prepared by the Committee,

(ii)  that the seniority of persons appointed by
transfer shall be fixed below the persons
substantively appointed and he will be the junior
most though his pay will be protected as personal

pay.
(iii)  that persons appointed by promotion in a

particular year shall be senior to persons appointed
by direct recruitment”.
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Perusal of above quoted Rules clearly show that the District
Establishment Committee is entrusted with the selection of LDCs
for appointment in the Panchayat Samities/Zila Parishads. In the

present case, admittedly, the recruitment was made in pursuance

Al H "f_J;';“--_

3 o\ of Rule 259 of the Rules of 1996 by the District Establishment
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"-Tffm, : iuj\ under Rule 270 of the Rules of 1996. The Selection Committee i.e.

I|'Committee after inviting the applications from the candidates

oM Raps
i

the District Establishment Committee prepared a merit list of the
candidates who were considered suitable for appointment on the
post and thereafter, the names of the candidates were forwarded
to the respective Panchayat Samities/Zila Parishads in furtherance
of the requisitions received from them in the order of merit list
prepared by the respondents. Further, the candidates whose
names were forwarded by the District Establishment committee
were given appointments by the concerned Panchayat
Samities/Zila Parishads in view of their names forwarded by the
Committee under Rule 276 of the Rules of 1996. The process of
allotment and appointment of the candidates was done by the
Committee as per Rule 280 of the Rules of 1996 in the order in
which the names of the candidates occurred in the merit/selection
list.

The harmonious reading of the above referred Section and
Rules clearly shows that the appointing authority of the LDCs
(Junior Assistant) in the respondent Department is District
Establishment Committee and after the District Establishment
committee selects the candidates on the post of LDCs, the

seniority list is prepared by it in order of merit, thereafter, the
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candidates are sent to the different Panchayat Samities and Zila
Parishads on the basis of the recommendations received. The
Legislature has made the provision in such a fashion that the
selections are made in a most transparent manner. The criteria
‘adopted by the Legislature for selection and appointment of the
I.|'LDCs by the different Panchayat Samities and Zila Parishads has
been devised with a pious intention to minimize and to avoid
different yardsticks in the selection process.

Looked at from another angle, if the date of
appointment/joining of a candidate is taken into consideration for
preparation of the seniority list, it may lead to discrepancies and
chaotic/haphazard situation. For example, if a person who stood
higher in the select list/merit list and was directed to join at a
particular Panchayat Samiti or Zila Parishad, but for reasons
beyond his/her control, he/she is unable to join on the given date
and if a person lower in merit joins the place of posting earlier to
that person, he will be given seniority above the meritorious
person. For no fault of a senior person, he will loose his seniority
viz-a-viz a junior person who has joined earlier despite being
lower in merit. Such course of action was never intended by the
legislature, therefore, the scheme of things as devised by the
legislature, clearly shows that the seniority of LDC (Junior
Assistant) should be assigned as per the merit list prepared by the
District Establishment Committee.

In the considered opinion of this court, in order to maintain

transparency and smooth functioning in the Panchayati Raj
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Department, the procedure of preparing the seniority list on the
basis of merit has been devised.

This court is not inclined to take a different view from the
view which has been taken by this court in the case of Bimla
(supra). In the case of Bimla (supra), in similar set of facts, it

|'was held that while preparing the seniority list of LDCs for

promotion to the post of UDC (Senior Assistant), the respondents
are required to adhere to Rule 285 of the Rajasthan Panchayati

Raj Rules, 1996 and take into consideration merit position of a

candidate while preparing the seniority list.

The operative portion of the judgment rendered by this court
in S.B.Civil Writ Petition No0.472/2023 Bimla V/s State of
Rajasthan & Ors. decided on 21.08.2024 is quoted as under:-

“8. Since the petitioner was appointed on the post of LDC
(Junior Assistant) on 26.06.2013 and he joined the post of LDC
on 27.06.2013, therefore, the name of the petitioner should be
reflected in the seniority list as per the merit list prepared by
the respondents while giving appointment to the petitioner
along with other candidates.

0. The basis for preparing the seniority list of the LDCs
should be the merit position of a candidate reflected in the
appointment order which should be taken into consideration
while preparing the seniority list of the candidates (LDCs).
Since learned counsel for the petitioner submits that the date
of joining of the petitioner has been taken into consideration
while preparing the seniority list, therefore, the respondents
are directed to re-examine the matter and if the date of joining
has been taken into consideration while preparing the seniority
list of the LDCs, then the same is required to be corrected by
taking into consideration the merit position of the petitioner in
the appointment order and if any person, who is junior to the
petitioner in the merit as reflected in the appointment order
has been given promotion, the case of the petitioner should be
considered viz-a-viz that person.

10. In view of the discussion made above, the present writ
petition is disposed of with a direction to the respondents to
reconsider the case of the petitioner in light of the Rule 285 of
the Rules of 1996 taking into account the merit position of the
petitioner in the appointment order while preparing the
seniority list of LDC (Junior Assistant) for promotion to the post
of UDC (Senior Assistant), within a period of six weeks from
the date of receipt of certified copy of this order.”
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In view of the discussion made above, the present writ
petition is disposed of with a direction to the respondents to re-
frame the seniority list of the petitioner for promotion to the post

T of UDC (Senior Assistant) taking into consideration her position in
S @ n L..:;}'j"-.lthe merit list prepared by the District Establishment Committee at

__:;}the time of her appointment and not her date of
)
oy - HL_,n_._‘f---" joining/appointment, in accordance with law.

The necessary exercise shall be undertaken by the
respondents within a period of four months from the date of

receipt of certified copy of this order.

S.B. Civil Writ Petition No. 13204/2024
S.B. Civil Writ Petition No. 13901/2024
S.B. Civil Writ Petition No. 14195/2024
S.B. Civil Writ Petition No. 14259/2024
S.B. Civil Writ Petition No. 14438/2024:-

All the above writ petitions are disposed of in terms of the
order of even date passed in S.B.Civil Writ Petition
No.11757/2024 (Krishna Shekhawat V/s State of
Rajasthan & Ors.).

All pending application (s) also stand disposed of.

(VINIT KUMAR MATHUR),J

58-63 Anil Singh/-
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